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CBHRAL -^MIMISTRATIVE TRJBIJNAL

PRJl^JGIPAL 3ENCH, DELHI.

R.A. 100/91 in O.A. 1903/88,; Dated: June 6, 1991.

S.R, oupta & Others , Petitioners,

V/s

Union of India a Others , . Respondents,

CBDER:

The pet itioners , v^ho were applicants in O.A. 1903/88

. titled "S.R. Gupta 8. Others iVs. Union of India 8. Others" have

preferred the instant Review Application under. Sect ion 22(3) (f)

of-the Administrative Tribunals Act, 1985, seeking review of

the judgment dated 5.4.1991 rendered in the aforesaid O.A. '

2. As provided by Section 22(3)(f) of the Act ibid., the
the • _ ,

Tribunal possesses / same povvers of review as are vested in a

civil court while trying a civil suit. As per the provisions

of Order XLVII, Rule 1 of the Codd of Civil'Procedure, a decision/^
I ' _

judgment/order can be revievyed;

I • Ci) if it suffers'from an error apparent on the face
I , , of the record; or ..

( ii) is liable to be reviewed on account of discovery
of any new material or evidence which was not
within the knowledge of the party or could not
be produced by him at the time the judgment was
made,_ despite; due diligence; or

( iii) for any other: suff icient reason, construed to
mean "analogous reason".

The O.A. was dismissed by the judgment dated 5.4.1991 as the

Bench was of the view that the O.A, does not merit interference

by the Tribunal in the matter, of - pay scales sanctioned to the

applicants. i
!

3. i'le have gone thrqugh the. R.A. The petitioners have

• not shown as to how the judgment suffers from an error apparent

on the face of the record, i The R.A. also does not show that

the judgment is liable to be reviewed on the ground of discovery

\i.S

of amy new and Important ma terial or evidence which after exercise
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of due diligence eould not be produced or was not within the

knowledge of the petitioners at the tlqie the judgment vjas made.

There is also no other 'analogous ground' justifying the review

of the judgment,

4. Jh sum, the Review Application merits rejection

and the same is hereby rejected. By circulat ion.

(J.P. SBAFlivK)
Member (j)
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